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SHRI C. M. POONACHA : While
that is so, the overcrowding in certain
sections is due to ticketless travelling which
is on the increase.

SHRI ATAL BIHARI VAJPAYEE :
To some extent, not wholly.

SHRI C. M. POONACHA : They do
not want to buy tickets but they want to
have a free ride. Therefore, this measure
has been advisedly brought before the
House for its consideration in order to
stiffen the penalties for ticketless travel

MR, DEPUTY-SPEAKER :
tion is :

The ques-

“That leave be granted to introduce
a Bill further to amend the Indian
Railways Act, 1890."

The motion was adopted.
SHRI C. M. POONACHA : | intro-
duce the Bill

12 45 brs.

STATE AGRICULTURAL CRtDIT
CORPORATIONS BILL-—Contd.

MR. DEPUTY-SPEAKER : The House
will now take up turther consideration of
the following motion moved by Shii K. C.
Pant on the 28th November, 1968, namely :

“That the Bl to provide for the
establichment in the States and Union
territories of Agricultural Credit Cor-
porations and for muatters connected
therewith or incrdental thereto, be taken
into consideration.”

Shri Viswambharan muay continue his
speech. He has  aiready taken seven
minutes. So, he should be very brief now.

SHRI P. VISWAMBHARAN (Trivan-
drum) : The other day [ was dealing with
the main reasons for the tardy progress of
the co-operative  credit system in
this country. The main reasons are the rigid
rules and hurdles laid down by the Reserve
Bank and the high rate of interest. Big
business houses in the country arc gelling
crores und crores of rupees of interest-frec
loun without even entering ioto any form
of agreement regarding the repaymeat. Ila

Credit Corps. Bill 210

this connection, I am reminded of a dis-
cusslon that was carried on in this House
and in the other House two years ago
about the loans given to the Tata Iron and
Steel Co. and the Indian Iron and Stcel
Co. Rs. 10 crores of loan was given to the
Tata Iron and Steel Co. without levying
any interest and without eotering into any
agreement regarding repayment. Similarly,
another Rs. 10 crores was given as loan to
the Indian Iron and Steel Co. (whose
majority shares have now been taken now
by the Goenkas) without any interest. Big
business-houses ure being given loans with-
out interest. Smaller business houses or
the smaller industrialists are given loans
at the rate of 4 or 5 per cent. But when
it comes to the poor agriculturist, all
sorts of rules and regulations are laid down
which make it impossible for him to get a
loun ; and if he passes through ull the
hurdles, he is called upon 10 pay interest
at the rate of 10 per cent. The farmers in
this country are the single class of people
who have to pay the maximum rate of
interest. That is one of the reasons why
the co-operative credit system has not suc-
ceeded in this country. In this Bill also,
the very same procedure is being sought o
be introduced. It has been laid down here
in this Bill that the rules regarding issue
of loans etc. will be guided by the instruc-
tions issued by the Rescrve Bunk. Actually,
it is the Reserve Bank that sits tight over
the agriculturists and prevents them from
getting the loans.

If an agriculturist wants Rs 1000 as
agricultural short-term loan, first he has
to deposit Rs. 200 in a primuary socety or a
primary bank by way of share capital
Then he has to go from pillar to post to get
all sorts of certificates from the revenue
officer, the sub-registrar and so on and
then he has to process his application
through the primary society and the district
bank, so much so that he will have to
spend Rs. 300 to get a loan of Rx. 1000. At
the end of the year, he has to pay 10 per
cent by way of interest. The same set of
rules is sought to be laid Jown in this Bl
also. So, | would suggest that it shoull
be specificatly provided in this Bill thut the
agriculturist who takes a loan from the
State Agricultural Credit Corporat.on shall
not be called upon to pay an {nterest of
more than S or 6 per cent.



1 Arrest of

[Shri P. Viswambharan]

In conclusion, T would like to refer to
the controls exercised by the Central
Government and the Reserve Bunk. This
Bill is called the State Agricullural Credit
Corporations Bill. Actually, if we go
through the provisions of the Bill we do
not find the State Government anywhere
in the picture at all.  The entire function-
ing of the corporation is controlled by
the Central Governinent and the Reserve
Bank. The managing director and the
chairman and the majority of the directors
of the State corporation are appointed by
the State Government and by the Reserve
Bink. The conditions of commerce and
agriculture ditfer from State 1o State. So,
the details of the loans should be lcft enti-
rely to the State corporations and the con-
trolling authority shall be the State Govern-
ment and not the Central Government or
the Reserve Bank. Both these changes have
got to be made in th's Bill. The Bill as
it stands includes several clauses of the
Reserve Bank of India Act, the Co-opera-
tive Socicties Act, the Agricultural Finance
Corporation Act and such other Acts. My
submission, therefore, is that this Bill needs
a thorough scrutiny, and 1 suggest that it
may be referred to a Sclect Committee so
that a thorough scrutiny of its provisions
may be made and the necessary modifica-
tions suggested.

12 49 hrs,

RE. REPORTED ARREST OF
SUGARCANE GROWERS

st Tonite fag (V2asw) : garege
agzg, fagy fza & ar@ 2, qar7 garee
wT W} A, IW AW ¥o UW gw faz
2199 ¥ ¥ 9T N wW Erew & qmwdy
Wy ¥ gIeamd 97 gg wEr ur fe &
naddiz §) faggar M7 Tadde § THRIA-
w7 ar 1 R AW ¥ AT @rE a9z
A ¥ femAl w) gl A qag §
&4V faigs fear @ &0 A ww-
w7 ug & fs g7 A 7z 7 99 fraral
" facemc far omar ¢ afew g7 6
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fYar srar &1 S SOAT AT ALY A I
srafaaY &) qFgEHT  &9r JEar f o Jur
feami #1 v ) fearT #Y agaa A
qzi I F A w9 TG AT By, gt
7z fsdz 97 WY 2., (saum)

& W19 WIA%T IF ¥ qIAT ATRAT
g zrew & weEin oY QM &
9, 39 F qu fHar ¥ ? qar o0
fafacz qrza =1 fAar @, #a1 ezz nad-
gz Ft famr d, gav fAar qr &y aar
sarq wrar 2, fwaEl & qrg o sargdy
AN, ag T T gr A 7 waAx
331 g5 fFar & ay aqr fear 8 7

MR. DEPUTY-SPEAKER : This is

not the proper way to raise this matter, 1n
the midst of another debate.

st Taee fag : MT #aar e
2 7 FI-mzeAA 2 @, ag qRQT ALY Y
¥ 193 & Mfeq fzar, 184 & Aifeq faar
Afea fedY & geqe Ag faar ma-ta
1A § IAATZY gAY FYq [y wEqT & ?
gfamg w7 & 1A 9T g9 g3 I A
2 afeq fardi & fan @& a9 frar
Jrar 2

MR. DEPUTY-SPEAKER : Dr.

Subhag Singh is accessible, any hour.
not approach him?

Ram
Why

it ot fag
Fegia aqr faear @

ag aqmg &

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : |
have already written to the hon. Food
Minister drawing his attention to it,

ot IO fag c ¥w § w8 omiTy
T8 2—zq A ag A ARA § fr ww
7 A W A QN ar Ay ?



